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am ahamd belneen Ihe cene growBis and 
sugar pRMkiosra in th» ratio of SOSO as par 
liw <M aM  fomula givwi in tlw SdMdule. 
TheimptaiianUtionoflh— aprovisiDnshas 
to IM anaund fay Hi* fiald sgandas of tlie

. Fovalgn

3254. SHTU GURUDAS iCAMAT: Wil 
tha PRME M M S TB t ba plaaaad to state:

(a) wiMthar tlw l=breign Investmc 
Boaid (FB ) Ins baan acrappad;

(b) K so. lha reasons tharafon

[Tansblhii

in

*3255. SHRf SURYAMARAM YADAV: 
Wil ihe PRME MINISTER be plaasad to

(B) the dalais in tliis lagard?

DEPUTY MMISIBft M THE IflM S- 
TRY OF LABOUR (SHRI PABAN SMGH 
GHATOWAiq: (a) I3alails of axidanlB in 
minasaocruad In theoountiy during thayaar 
199041 an i

0) Fatal aoddanls 225

(c) whathar the cases pamfing wMh the 
FB  haws bean refanad to soma other bod­
ies; and

(d) 9 so. the names of those bodies?

THE l«M iSTER OF STATE M THE 
iMINISTTiY OF MOUSTRY (PROF. PwJ. 
KURIEI4): (iO (<Q- Yes Sir. To reduce 
mukip8i% in Approval Boanfe for iljplica- 
tkx» for foraign cokbcxaUon. Government 
have aboished, wlh tffect from Octoiier 14» 
1991. the R m ^  Investment Boaid and Its 
funcdons have been entnislad to the Pniiact 
Approval Board.

<iO Aocidenls involving 1247 
serious bodiy 
irquries.

(b)and(c).Thepiwiaio»» torrsguiaMng 
safely, haatti and weKaie aspads of woiic- 
ois ofnpioyBQ n  ininBs are ooniainoa m ino 
Mnes Act. 1952and ttie rules and the lagu- 
lations framed thereunder. Provisions under 
theOoal Mnas Regulations t957.theMetal- 
Heiious Mines ReguMons, 1961 and the
O i Mnes Regulations. 1964 deal wUh the 
technical and scientgic measures for pre­
vention of aocidenls in mines. The safety 
provisions are ravieaied from time to time to 
tsicecare of sKuations arising out of Mroduc- 
tfan of new technology.

feiquinr Into Pufchaaa of Whaaft by F.CJ.

3257. DR. PARSHURAM GANGWAR: 
Wil the MMstCrof FbOO be pleased to

(a) the detsAs of Iffne mishs^ which 
oocurfadinthacountiyduring^year199Q:

(b) tlie sd entMic measures adcpM fay 
the Government to check recurrefx» of such 
mishaps in mines; and

(a) wtwther the Government hawa 
conducted an enquî r into the wheat pur- 
diasad by the Food Corporation of Indn and 
stored in the buiding of Nannal School and 
other godowns in PIbhll (Uttar Pradesh);

(b) if so, the outcome thereof; and

(c) the action taican against the persons 
found guBty?

THE MimSTER OF STATE M THE 
MMiSTRY FOOD (SHRI TARtm GOGOO:
(a) F.C.L had invastigatad the damage
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caused to the wheat stocks stored undar [rmnsbttoii 
CAP in Mandi yard and Narmal School at
PaW)«Toiwi(U.PObyunp«cedentedfloods Ev»ndM iBm enRunlDm ielepnm nt 
during second wBric of July, 1990. Plognwime In Ollar Pradesh
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(b) The wheat stocks were affected due 
to sudden releaee of flood water from 
Nanaksagar Dam engulfing PIHfahitTown on 
10.7.1990. Some of the iMttom teqrers of 
stacks «vera affected and a quantity of 4159 
l>ags weighing 274.9 MT was found dam­
aged. No complaint legaiding stealing of 
wheat from these CAP gock>wns was re­
ceived.

32S9.SHRIHARIKEWALPRASAD:Win 
the PRME MINISTER be pleased to state:

(a) the expendlure proposed to be in- 
cunvd on rural devetopmeint programmes in 
Uttar Pradesh during the year 1991-92;

(b) the amount proposed to be s p ^  on 
educatton and health;

(c) Since the wheat stocks were dam­
aged ^  fkxxi, no FCI offk^ was heU re- 
sponslile for such a natural calamity.

[EngMsh]

Reaarvaition of Dealership of P.S.US. for 
S O S T

3258. SHRI MUKUL BALKRISHNA 
WASNIK: Wyi the PRIME MINISTER be 
pleased to state:

(a) whether the Government have de­
cided to reserve dealerships and distributor- * 
ships of Pubic Sector ijlts  for Scheduled 
Castes and Scheduled Trijes; and

(b) if so, the details of guMelines issued 
in the matter?

(0) whether the Uttar Pradesh Govern­
ment has utiised the ful amount aBocated 
last year; and

(d) if not, the reasons therefor?

MINISTER OF STATE IN THE MINIS­
TRY OF RURAL DEVELOPMENT (SHRI 
UTTAMBHAIH. PATEL): (a) An amount of 
Rs. 265.52crores is proposed to be incun-ed 
for various rural devetofxnent programmes 
in Uttar Pradesh during the year 1991-92.

(b) ̂  amount of Rs. 202.76 crores and 
Rs. 9&02 crores are profxised to lie spent 
on educatbn and health respectively.

(c) Actual expenditure incunwd during 
the year 199041 has not yet been received 

'from the State Government

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b). So far 25% detOer- 
ship and distributorship in IMBiser and pe­
troleum products including cooking gas in 
the Pubic Sector have been reserved for 
persons betonging to SCs/STs. Department 
of Heavy Industry in cunently canying on an 
exercise to examine whether any other 
dealerBhlpsAdistributorships in the various 
Pubic Sector Undertakings under is  charge 
could be reaerved for SCs/STs.

(d) Ouestkxf does not arise.

Dsvelopment of HHly DM ricts of 
flajasthafi

3260. ^ R l  AYUB KHAN: Wil the Min­
ister of 'pA n NING AND PROGRAMME 
MPLEMENTATION be pleased to state:

(a) whether some districts of Rsyasthan 
are included in hli areas to which fadities 
are provMed by the Unkxi Government;


